THE HIGH COURT OF ORISSA, CUTTACK
NOTIFICATION

No. XXXIII-22/2016-20- 943 4 /Dated: 05 .04.2021

It is hereby notified that with effect from 05.04.2021, the facility for making
payment of Court fees in online mode shall be available for the High Court of
Orissa and the District Courts (Headquarters) of the State.

e-Payment of Court fees can be made by visiting the portal
https://pay.ecourts.gov.in or https://www.shcilestamp.com

The procedure for e-payment of Court fees has been described in Annexure-
A. The said procedure can also be found in the Court’s website at the link

https://orissahighcourt.nic.in/ecourtfees

A facilitation centre for online payment of Court fees has been established in
the premises of Orissa High Court for assistance of lawyers and litigants in making
e-payment of Court fees.

By order
?‘— 4)222)
Registrar General
No. XXXIII-22/2016-20- gg7 (100) Dated: £¢ .04.2021

Copy forwarded to:-

1. All Officers of the Court

2. Joint Registrar-cum-Principal Secretary to Hon’ble the Chief Justice.

3. Sr. Secretaries/ Secretaries/ P.As attached to Hon’ble Judges to place before
their Lordships for kind information.

4. All SR/A.SR & O.C/ Superintendents/ Section Officers of the Court.

5. Peskar, Lawzima Court.

6. Technical Director, NIC/Superintendent, Computer Section to upload in the
website of Orissa High Court.

7. Notice Board.
for information and necessary action.

Central Project Coordinator



No. XXXIII-22/2016-20- 992 ( 39) Dated: 0< .04.2021
Copy forwarded to:-
L.
2.
3.

0.

Chief Secretary to Govt. of Odisha, Bhubaneswar
Advocate General, Odisha, Cuttack

Principal Secretary to Govt. of Odisha, G A & P.G Department,
Bhubaneswar

. Principal Secretary to Govt. of Odisha, Law Department, Bhubaneswar
. Principal Secretary to Govt. of Odisha, Home Department, Bhubaneswar

4
5
6. Principal Secretary to Govt. of Odisha, Finance Department, Bhubaneswar
7.
8
9
1

Director, Odisha Judicial Academy, Cuttack

. Member Secretary, Odisha State Legal Services Authority, Cuttack

District & Sessions Judges (All) of the State
President, Orissa High Court Bar Association, Cuttack
for information and necessary action. %/g/

\L/J

Central Project Coordinator
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HIGH COURT OF ORISSA, CUTTACK

Court Fees system has also been enabled through offline
ng the sel wces through a dedicated Counter located at High
r collection of e-Court Fees Receipts through direct

P yments and filling up of application Form.

SOP for e-Payment of Court Fees
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DETAILED STANDARD OPERATING PROCEDURE FOR e-PAYMENT
of COURT FEES FOR HIGH COURT & DISTRICT COURTS

Online Process - EPAY PORTAL

Open the Official Website of ePay Portal — https://pay.ecourts.qov.in

Note:- No Registration is required while Making Payment through this ePay portal.

» 9

Choose Court Fees as Payment Type and choose District for which Court Fees is to be paid.
Court Fess can be paid for new/ Existing Cases.

SOP for e-Payment of Court Fees
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For District Court — Select ODISHA in State, District and Establishment of the Court where
Court Fees is to be paid.

For New Case — Enter Party Name, Amount of Court Fees, Remarks (Purpose of Court Fees)
and Mobile Number.
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For Existing Case — Enter Details of Case Number or Filing Number or CNR Number and Clink
on GO. Details of Case associated with Case Number/ Filing Number/ CNR Number will
appear. Verify the same and proceed with Amount of Court Fee, Remarks, Mobile Number.

SOP for e-Payment of Court Fees
Prepared by CRA - Stock Holding Corporation of India Limited Page | 3
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Select the Check Box for “I Agree for above Terms and Conditions”

Click on Generate OTP and an OTP will be received on your mobile.

@
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Enter OTP and click on Verify Button.

After verification user will be directed to the page of Online e-Payment System (Stock
Holding Corporation of India Ltd) for payment of amount for Court Fees.

SOP for e-Payment of Court Fees
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Select Payment Mode on the ePayment System Page of Stock Holding gateway — Choose If
you want to avail facility of Payment through Debit Card or Debit Card with PIN or Net
Banking associated with Payment Gateway thereafter Select the Check Box for “I accept all
Terms and Conditions” and then submit. Thereafter you will be redirected to payment page.

Choose Payment Mode on the Payment Page — Choose If you want to avail facility of
Payment through Debit Card or Debit Card with PIN or Net Banking associated with Payment

SOP for e-Payment of Court Fees
Prepared by CRA - Stock Holding Corporation of India Limited Page | 5



Gateway. For all payments made via Net Banking/Debit Card etc., bank charges (if any) will
be levied to respective buyer at actuals.

For UPI Payment Mode Enter Prayer Virtual Address i.e. UPI ID.

After selecting appropriate payment option click on Pay Now button to proceed further.

After successful payment Print Acknowledgement will be displayed. Kindly print or
Download the PDF. It is important to note that this PDF is required as physical proof of
Payment of Court Fees.

SOP for e-Payment of Court Fees
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Online e-Payment System will display a Payment successful message will also display Challan
Receipt of portal.

Use this Acknowledgement slip in e-filing or present the same at Filing Counters of Court
concerned as Court Fees.

Court will deface/cancel the Court Fees so that it is not used elsewhere.

SOP for e-Payment of Court Fees
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DETAILED STANDARD OPERATING PROCEDURE FOR e-PAYMENT of COURT
FEES FOR HIGH COURT & DISTRICT COURTS

Online process — Stockholding Portal:

Online e-Court Fee System involves three simple steps:

Registration: Client makes a one-time registration which can be used across all SHCIL online
products available for that State.

Online payment: Besides offering the facility for single transactions, client will also be able to
make a one-time payment to be maintained as imprest balance and utilise the same over a
period of time for generating e-court fees of various denominations

Receipt Generation: Client will have the convenience to generate an e-Court fee receipt
anytime and from anywhere via the internet without having to go thru the hassles of long
queues and tiresome formalities.

The e-Court Fee receipt generated online can be printed on any printer and submitted as a valid
proof of court fee payment in all approved courts of respective States.

Visit our website i.e. https://www.orissahighcourt.nic.in/ and go to ‘Online Court Fee’ link or
visit www.shcilestamp.com/ and go to e-Court Fees Section as shown in fig.1
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Fig. 1
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Online user has to select the “Online Users” option from LOV and click on “ Secure Login”
button.as shown in fig.2

Latest Updates - "e-Court fee is now available at Madras High Court, Chennai and its Bench at Madurai®

INTRODUCTION Please select the User Type and click Secure Login button.
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Fig.2

First time User of the Online e-Court Fee System is required to Register and generate the User
ID and password. This User ID is common for Online e-Stamping , online e-Registration and
online e- Court Fee collection systems. i.e. If the User is already having an ID for Online e-Court
Fee System then the same credentials can be used for online e-Stamping Payment and online e-
Registration.

Online User will enter all the mandatory details and only after he/she accepts the terms and
conditions, user can save the entry as shown in fig.3 & fig.4
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Fig.4

Confirmation of a successful registration is sent on the email id provided during the registration
process. The User will have to click the link in the email as shown below and visit the page. Only
after this, the account will get activated. Upon activation, an SMS will be sent to the registered

SOP for e-Payment of Court Fees
Prepared by CRA - Stock Holding Corporation of India Limited



mobile number.

Dear TEST,

Congratulations! You have successfully registered with the Online Pavment Svstem.

Your User ID : shiv2010

Please activate the online access for vour User ID by clicking on this User D Activation Ink

%

You are required to visit the respective product site via www sh

Thanks and regards,

onlinestamping team
Stock Holding Corporation of India Limited.

After successful activation through the link, the Online User can login into the system. Following
options are available on the screen. As shown in Fig. 5

Fig.5

Make Payment:

Before generation of e-Court receipt user has to update the account balance through “Make
Payment” option. User has to select the state for which he wish to pay (from LOV), amount and
the Payment mode (Net Banking/Debit Card) from LOV. For all payments made via Net
Banking/Debit Card etc., bank charges (if any) will be levied to respective buyer at actuals. Refer

fig.6

SOP for e-Payment of Court Fees
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e-Court fee Generation:

On updating the sufficient balance in the account, user can proceed for e-Court receipt entry by
selecting “e-Court fee Generation” option. System will display the available account balance on
the screen. The receipt date, account reference number and account description are the auto
populated fields. User has to select the name of the state from LOV and enter the amount.

Name of the Litigant is the mandatory field for online e-Court generation. On entering all
mandatory details user has to click on “Submit” button. Refer fig.7

e-Qourt Fes Receipt Bensration

20-4FR 2018
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Fig.7

SOP for e-Payment of Court Fees
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Once the user clicks on submit button, system shows a pop up window which re-confirms
whether user wants to generate the receipt. User has to click on OK button. As shown in fig.8
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Fig.8
On re-confirmation done, system shows the e-Court receipt print screen. User has to click on
“Print Receipt” button for printin own in fig.9

Ombine o4 ourt Fee Poviment Sustem

Fig.9

Use the receipt in e-filing or present the same at Filing Counters of Court concerned as Court Fees.

Court will deface/cancel the Court Fees so that it is not used elsewhere.

SOP for e-Payment of Court Fees
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On successful printing of receipt, system displays message on screen. As shown in fig.10

Onbine o-Cowt Fee Payvoent Seadmn 4

Fig.10

View Transaction:
View transaction option displays all the previous transactions done by the users. Print Receipt
option is also available here. User has to click on the bullet icon against any particular

transaction for printing that particular receipt. Refer fig.11
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Fig. 11

User can use the Reprint Option if Online e-Court Receipt is not generated owing to any reason
like (connectivity problem, power failure, printer problem etc) Refer fig.12

SOP for e-Payment of Court Fees
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View Payment:
User can check the payment history by particular period. User has to enter from and to date and
click on “Check History” button and system will display the same on the screen. Refer fig.13
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Fig. 13
Refund:

User can ask for the refund of maney available in his account, by Refund option. User can opt
for either partial or full refund. Refer fig .14
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Fig.14
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User has to enter the refund amount and other mandatory details and click on “Initiate Refund”
button. As soon as user clicks on Initiate Refund button an auto mail will be sent to the
StockHolding office with refund details. Refer fig.15
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